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decide =ither Lo exercise its statulory powers for terminating the

sarvices of & tamporary employee or tu teke disciplinary sctlon for

misconduct, if the suthority decides to teke action under the

Temporery Service Fules to terminzte the swervice of the pnetitioner,
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. could have as well en disciplinary action and held an inguiry
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its discretion in favour of/its statutory powers having regerd o
the fects of the case, the impugnec order is not liable to be
interferred with, The background of the sllsged misconduct has
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ragard to the circumstances was not i
being the position, the impugned order is neot lizble for inCerference,
2, For the reasons stated above, this petition feils snd is

sccordingly dismissed, No costs,
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